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C81NTRAL ADMINISZRATiVE TRIBUNAL 

GM'IA~ ATI BENCH 

0  R D Z A 3 H Z 4 T 

~ Original Applitaiij o  n t 	 1-2C'G 3 
kise Petition DiO4 

~ Contempt Petition No t 

Review A,;:.-, -,.)lication Moz 

Applicants.:-. Z~Tj_' 

-i Respondents.— OA& 

vo..cat e for the App~ icants:_. 

Advocate for the Respondent5j..!- 

Ndt  s  of  the Rc-~gjstry Dat e 	 Or'der of. the Tribunal 

i25.9.2003 	Heard Mr*K.K.Phukan, learned 
Pplic  counsel on behalf of the applicant andi 

Of Ol. ut . not ~ 	
~ also mr-A.De,b.Roy s  learned Sr.c.G.s.c. 
)for the respondents. 

Issue notice 'on the'~ respondents 

to show cause as to why the applicat-. 
'tion shall not be admitte d,,,returnable 

by four weeks. 

List the case on 31.10.2003 for 

admission* 

~_M 
bb 

Ito -3 : ~ S' 
1 	1 :  

7Mh/p 

03 	 rq 	GXI 0 logs 
~2A t 9/ 0 



/V1  

7 

0,. 	6 

31.10.2003 	Put up again on 4.12.2003 

to enable the Respondents to file 

reply. 

Vice-Chairman 

mb 

.19*12.2003 	~Ll. 	 .-.16.2.2004 on 

for admission. 

mb 

4.: VY) 

- 

ae 

	

16.2.2004 	Heard MkO A, ­ Deb:  Roy, learned 

counsel for the respondents. 

'The O.A. is admitted. List on 

18.3.2004 for orders. 

ember (A) 

mb 

	

-18.3.2004 	List on 23.4.2004 for written 
-st-atement. In the meanwhile, the 
respondents are directed to finalise 

the remaining payment of the retire-

ment benefits of the applicant* 

U9., i;e ~rl A) 
mb 

23.4.2004 	List - on 26.5.2004 for hearing. 
MeantAiile. the respondents may file 

w-ritten statement 

rifambe r (A) 
mb 

26.5.2004 	Since Mr. A.. Oeb Roy, learned 
Sr. C.G.S.C. for the respondents is 
on leave, list the matter on 
11.6.2004 for hearing. 

Member 
mb 
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0.~~..216/2003 

11-6-20A 	 Heard learned counsel for the 
parties. Judgment delivered In open 

Court, kept in separate sheets, 

The O.A. is disposed of in terms. 

of the order. No costs. 



CENTRAL ADMINISTRATIVE, TRIBUNAL 
GUWAHhTI BENCH 

O.A./RYA.No. 11,1 216 of ?on3. 

I-ATE OF DECISION 

P4r.x.x.phukan, "R.K.Bora & Dls.J.Likhok- 
0 & 0 0 	 0 	 0 0 ADVOCATE FOR T HE 

APPLICANT(S). 

-VERSUS- 

U- 0 -I. ... ....RESPONDEmr(s) 

.:Ir.A.Deb Fqyj.-~ r: ~ %Qzs-c- ...... *ADVOCATE FOR THE 

RESPONDENT(S). 

r HE 	 7 .2 	HON' BLE MR* 'K* 	PRAHLAT)AN, ADMTNTSTRATTVE MPMBER. 

~THE HON I  BLE 

J.: 14-hether Reporters of local papers may be allo-wed to see the 
judgment ? 

2.~ To be referred to the Reporter or not -? 

Whether their Lordships wish to see the fair copy of the 
Judgment ? 

Whether the judgment is to be circulatcd to the other Benches 

Judgm ent delivered by Hon'bl e Member (A). 

I 
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CENTRAL ADMINISTRATTVF TRIBUNAL, GUWAHATT T-;"TCR. 

Original Application No. 216 of 2003. 

Date of Order 	This, the 11th Day of June, 2on4. 

THE HONIBLE SHRT K. V. PRAHLADAN, ADDIINTSTRATTVF M'PMBF,R. 

Smti. Sumitra Das 
W/o Late Kala Ram Das 
R/o Village: Sonitpur 
P.O: Biswanath Chariali 
P.S: Chariali 
Dist: Sonitpur, Assam. 	 . . . . Applicant. 

By Advocates Mr.K.K.Phukan, Mr.B.K.Bora & Ms.J.Likhok. 

- Versus - 

Union of India 
Represented by the Secretary 
Department of.Telecom 
Government of India 
Sanchar Bhawan 
New Delhi - 110 001. 

The Chairman 
Bharat Sanchar Nigam Ltd. 
Sanchar Bhawan 
New Delhi - 110 001. 

The Chief General Manager 
Assam Circle, Bharat Sanchar Nigam Ltd. 
Guwahati - 781 007. 

The Telecom District Manager 
Bharat Sanchar Nigam Ltd. 
Tezpur, District Sonitpur 
Assam. 

1 

The Divisional Engineer 
Bharat Sanchar Nigam Ltd. 
O/o the T.D.M'., Tezpur 
District Sonitpur, Assam. 

The Sub-Divisional Engineer Phones (Gr) 
Bharat Sanchar Nigam Ltd., 
Biswanath Chariali 
Dist: Sonitpur, Assam. 

Contd./2 
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7. The Chief Accountant Officer (DOT CELL) 
Bharat Sanchar Nigam Ltd. 
Assam Circle 
Guwa.hati - 781 001. 	 . . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

0 R D E R (ORAL) 

K.V.PRAHLADAN, MEMBER(A): 

The applicant's husband retired as a Line 

Inspector on 30.9.1997 from the office of the S.D.F. 

(Gr.), Biswanath Chariali. He expired on 8.7.2001.. Before 

retirement a disciplinary proceeding was initiated 

against him regarding his date of birth in the service 

book which was recorded as 29.q.1939. Respondents claimed 

that applicant's husband was born -on 1-0.2.1922 and he 

served seven years more beyond the retirement date. The 

applicant filed an original Application No.100 of 2002 

before this Tribunal and the Tribunal vide its order 

dated 21.2.2003 directed the excess payment of pay and 

allowances to the applicant's husband amounting to 

RS.3,39,515/- to be written off since the disciplinary 

proceeding stood terminated. 

This O.A.. is for the payment of retirement 

benefits to the applicant who is the legal heir of the 

deceased.. As per Annexure - VTIT the appl icant has not 

been fully paid the retirement benefits i.e. D.C.R.G., 

Leave Encashment, Commutation, pension and. family 

pension t  which are yet to be settled by the respondents. 

The applicant may file a representation -listing out all 

Contd./3 
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grievances before the respondents within two weeks from 

the receipt of this order. Respondents, on receipt of 
JUOL 1 6& tv'-0  

such representation shall pass an order ioh--/ lawful, just 

and fair within a period of four months from the date of 

receipt of the representation. 

The present application is thus disposed of. No 

costs. 

X.V.PRAHLADAN 
ADDITNISTRATIVE MFMBPR 

15 



IN THE GENTRA L ADMINISTRATIVE TRI&Y'qAL 
(4114AHATI  BENCH 

14 0 * A *  No * 	/2003 

Lists, of Dated 

81.No.  D'ate  Contents 	Para,  E~.ae 	Annexure, 

30.09.97 Kalaram Das retired 	4 (i) 4 
as Line Inspector 

2. 08.07.2001 Kalaram Das Expired 	4 (ij 4 

30' 06.02,1962 Kalaram Das appointed 	4 (ii$) 4 	Annexure—I 
as Line Workman 

:4. 29.09. ~ 1939 Date of birth of Kala- 
ram Das recorded in 	4 (ii) 4 
Service Book 

5. 03.'O~ .1997 Notice for superannua— 4 (iii) 19 	Annexure—II 
tion 

6. 30.09.1997 Release Order 20 	Annexure III 

20.09.1997 Chargesheet served to 
Kalaram Das 	 4 (ii) 5 

8. 18.09.97 Suspension Order to 	4 (iv) 5 	Annexure—IV 
Kalaram Das 

9. 22.09.1997 Memorandum of Article 	4 (iv) 5,6 Annexure—V 
of Charges 

10. 04.10.1997 Written Statement in 	4 (v) 6 	Annexure —VI 
Defence 

24.03.1998 
15.05*1999 

02.07'.119991 

Conducted Inquiry 	4(vi) 6 
20.05.1999 

12.. 20.03.1999 Defence brief Submitted4 (vi) 7 

13. 21.02.2003 Passed Judgment and order 4(x) 8 	Annexure—VI: 
in O.A. 10b/2002 directed 
to pay retiral benefit 

9 10 
 20.10.1999 Closed disciplinary procee- 

ding due to death of Kalaram 
Das during pendency of the 
proceedings. 

 27.06.2003 Fixing death cum retirement 
bg;4gill gratuty and other 
benefits on the bais of 10 Annexure 
10.02.32 as the d~ate of VIII 

birth not 29.09.39 as date 
of birth recorded in the 
Service Book. 

29.09.1939 Entitled Family pension 
and other retiral. bene" .7it 
as recordled and corrected 
in the Service Book. 

Contd.. 2 
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17. 	10.02.1932 Disputed d3te of birth 
not fina-lised. Illegally 
fixed family pension 
and other retiral benefit. 

18* 	 Hence prayed for fixing 
29.09.1939 as date ,tz of 
birth for the purpose of 
gratuty, pension and other 
retiral benefits.; 

4 (XIV) 	11 

Filed by 

Advocat-e 



ar~ 

-IS '4't 	
A 

F P 

Ole  ~3 
ftvahatt Bonet 
wr  

IN THE  CENTRAL  ADMINISTRATIVE TRIBUNAL: GUWAHATI 

BENCH: GUWAHATI 

(An application under section 19 of the 

Administrative Tribunal Act, 1981),  

0. A,  NO. 	 OF 2002~ 

Smti. Sumitra Das, 

W/o late Kala Ram, Das, 

R/.o Village Sonitpur, 

P.O. Biswanath Chariali, 

P.S. Chariali, 

Dist. Sonitpur, Assam. 

Appellant 

-Versus- 

Union of India, renresented 

by the Secretary, Department 

of Telecom, Government of 

India, Sanchar Bhawa.n, 

New Delhi - 110001. 

The - Chairman, ,  

Bharat Sanchar Nigain Ltd., 

Sanchar Bhawan, 

New Delhi-110001. 



2 

The Chief General Manager, 

Assam Circle, Bharat Sanchar 

Nigam Ltd., Guwahati-781,007. 

The Telecom District 

Manager f  Bharat Sanchar 

Nigam Ltd., Tezpur,. 

Dist.-  Sonitpur, Assam. 

The Divisional Engineer,. 

Bharat Sanchar Nigam Ltd., 

O/o the T.D.M.,,Tezpur, 

District Sonitpur, Assam. 

Th.e Sub-Divisional Engineer 

Phones (Gr), Bharat Sanchar 

Nigam Ltd., 

Biswanath Chariali, 

Dist. Sonitpur, Assam. 

the Chief Accountant 

Officer, (DOT CELL), Bharat 

Sanchar 14igam Ltd. t  Assam 

Circle, Guwahati - 78 1 001. 

Respondents 

PARTICULARS OF  IT13E.  6RbER' AGAINST WHICH  THE 

APPLICA.TION IS MADL. -, -  

	

Non- l.-LxatiQ'n 	n~p 	of death- no 	aym.ent 

- fision, 

	

cum-zetirement- -grat.uit 	trq farr.ily pensibns 
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and other retirement benefits of the applicant's 

husband, Late K . ala Ram Dasi---- a ---retired-  line-

Inspector t  from t , he office, of the S.D.-E.(Gr), 

Biswanath Chariali (B.S.N.L.) on *  the hasis of his 

death of birth i.e. 29.09.193. 9 as recorded in his 

service book. 

Arbitrary 	discriminatory f 	unfair, e_ 
unjust, illegal actions of the respondents with 

regard to fixation of Death-cum retirement 

gratuity, pension family pension and ' other 

retirement benefits w.e.'f. 10.02.32 instead of 

29.09.3 . 9 of Late Kala Ram Das a retired line, 

Inspector of the respondents Department who died on 

08.07.01. 

Non-compliance' 	of 	this 	Hon'ble 

Tribunal's order dated 21 st  February 2003 passed in 

O.A. No.' - 100/2002 (Smti. Su aritra Das -Vs- Union of 

India & Ors.) 

JURISDICTION  OF THE HONIBLE TRIBUNAL: 

The applicant declares that the subject 

matter of the orders are within the jurisdiction of 

the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares the application IS Within 
A 
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'bed under'Sec. 218 the limitation prescri 

the Administrative Tribunal Act 1985. 

4. FACTS OF THE CASE 

T hat the applicant is the wife of Late Kala 

Ram Das, a Inspector from the 

office of S.D.E.(Gr.) Biswanath Chariali on 

30.09.1997 at the age of superannuat- ion, 

-irement said Kala Ram Das expired after ret 

~on 08.07.2001 leaving behind him his wife, 

the applicant and three sons.namely Sri Nitu 

Das aged about . 35 years, Sri Jiten Das, aged 

about 32 years and Sri Niranjan Das, aged 

about 27 years. 

(i i) 	That the applicant. respectfully states that 

her husband.Late Kala Ram Das first worked 

under Muster Roll in the respondent 

department thereafter he was appointed as 

line workman w.e.f. F/n of 05.02.1962 Vide 

order -No.Q-413/3) dated 10., 02.1-0162 of the 

Sub-Divisional officer, Telegraphs, 

Guwahati. He rendered service in different 

iolaces and in different -  capacities and 

-retired as - line Inspector under S.D.E. 

Phones, Biswanath Chariali at the age of 

superannuation counting the date of birth as 

29.09.1939 as recorded in the service book. 

it i s to be stated here that the said 



superannuation retirement of . the applicant's 

husband was provisional and same was .5ubject 

to holding of charge,sheet served by T.D.M., 

Tezpur Vide his Let ter No. T.D.M./TEZ/1006/- 

DIS/KRD/13 dated 20.09.1997 and suspension 

order No. T.D.M./TEZ/1006/DIS/KRD/`I dated 

18.09.1997. 

Photocopies of the aforesaid 

orde.Ts of appointment and 

superannuation and release, 

annexed herewith and marked 

as Annexure-I,II and III 

respectively. 

'That the applicant"s said husband received 

notice of retirement issued under Memo No. 

E~-52/PEN/RiG/9'6-97/140 dated 03.03.1997'. by 

Telecom District Manager, Tezpur and asked 

to. submit 'pension papers to the authority 

concerned in time. Accordingly applicant's 

husband submitted the pension papers as 

directed above. 

V) 	That to. the utter surprise. the applicant's 

said husband was placed under suspension by 

order dated 18.9.1997 in contemplation of a 

disciplinary proceeding by memo dated 

22.09.1997 proposing to hold an enquiry 

against the applicant"s husband under Rule 
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14 of the CCS (CCA) Rules, 1965 and 

direc-ti,ng the applicant's husband to submit 

a- written statement ' of defence within 10 

days from the date. of receipt of the said 

memorandum. 

Photocopies of the aforesaid 

office' order of suspension 

18 . 09 . 199'7 dated 	 and , 

Memorandum of Article of 

charges dated 22.09.1997*are 

annexed herewith and -  marked 

as Annexure 1V V 

respectively. 

(v 	That the applicant's said husband' submitted 

his written statement &f\ defence against the 

aforesaid charge sheet denying all charges 

levelled against him on - 04.10.199:7. 

Photocopies of the aforesaid 

written statement is annexed 

herewitli c1nd marked as 

Annexure-Vi.. 

A 
tl~ 	 (vi) .  That thereafter observing 

usual formalities 

the Inquiry Authority conducted the inquiry 

against 	the 	applicant's 	husband 	on 

24.03.1996, 	15.05.199.9 r 	20-05-1999, 

02.07.1999. During the course of inquiry the 

Presenting pfficer examined 3 (three) state 
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witnesses and exhibited as many as (10) ten 

documents in support of the charges framed 

against the applicant's husband and the said 

witnesses . were cross examined by the Defence 

As5i stant. Thereafter the Presenting Officer 

submitted his prosecution brief czt4 the 

applicant's husband submitted his defence 

brief through his Defence Assistant to the 

Inqui,ry Authority on 20.03.1999,. 

(vii) That ~ 
thereafter during the pendency of the 

disciplinary procGGding the applicants 

husband said Sri Kala Ram Das died on 

8.7,01. 

'he That pending, departmental pro eeding L 

applicant- f s husband was 'allowed to draw a 

provisional pension which was a very meagTtt-

amount not sufficient $Imeet both ends 

to meet the 'medical expenses 
..particularly 

and to maintain his family. That provisional 

pension was also not paid. mon thly/ regular ly, 

which had aggravated the mehtal and physical 

sufferings of the applicant's husband. 

However the said provisional pension had 

been received by the applicant's husband 

upto the month of.May.2001. 

(ix) 	That it is submitted that the applicant"s 

husband 	had 	submitted 	number 	of 



'\O~ 

representations for releasing retirement 

benefits and for finalizing,the disciplinary 

proceeding but no initiatives had'been taken 

by the authority concerned till his death on 

08.07,2001. 

(x) 	That after the death of said Kala Ram Das 

the a-rmlicant r  submitted pension papers as 

required - by the authority for granting 

death-cum-retirement,, 	benefits, 	family 
A 	and other retiral benefits. I ~ut the pensions 

respondent authority failed to grant those 

-benefits to 'the applicant. Being aggrieved 

the applicant filed an application before 

this Hon'ble Tribunal vide O.A. No. 100/2002 

and this HonlIale Tribunal was pleased to 

pass judgment and order dated 21 st  February 

2003 with a direction to, the respondent 

authorities to take steps for payment of 

death-'cum-retirement gratuity to the 

applicant without further delay and also 

directed to take prompt measures for setting 

the clai m retiral benefits to late Kala Ram 

Das by completing all the formalities. 

Photocopies of the aforesaid 

order dated 21 5t  February 

2003 passed by the Hon'ble 

Tribunal is annexed herewith 

and marked as Annexure-VII. 
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'That the applicant states that in the 

written statement submitted by the -

respondents in 'the aforesaid O.A. Case 

No.100/2002 clearly stated that due to death 

of said Kala Ram Das during the pendency of 

the disciplinary.. proceeding the said 

.disciplinary proce.e. ding was closed without 

finali - zing the dispute regarding date of 

birth vide order dated 20.1o,+'jqj. Then only 

the -applicant . came to know -that the 

disciplinary proceeding against the 

applicant"s husband was -closed. 'However, 

this Hon l ble'~ Tribunal vide aforesaid order 

dated 21't  February 2003 clearly directed the 

respondent authority that the alleged excess 

payment of pay 'and allowances to the husband 

of the applicant as mentiorWin the written 

statement needs to be written up zince the 

proceeding itself stood terminated. 

Therefore there is no just* ification fo 
. 
r 

w  ithholding - 	the 	death-cum-retirement 

gratuity and payment 	of 	other'' dues 

admissible to said applicant's husband. 

That the applicant furnished the certified 

copy of the aforesaid Hon'ble . Tribunal order 

dated 21 st  February 2003 , before the 

respondents 'authority for the compliance of 

the same. After prolong persuasion the 

6 
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respondent authorities vide letter dated 

27.6.2003 issued under hand and seal of -

Accounts Officer (DOT CELL) f  O'/o the CGTNT I  

BSNL :, Ass am Telecom Circle, Guwahati-7 

granted death-cum retirement gratuity family 

pension and other retiral benefits fixing 

date of.birth as 10.2.32 not on the basis of 

date of birth corrected as 29.9.39 .  in the 

service book of late Kala Ram Das. 

Photocopy of letter dated 

27.06.03 issued under hand 

and seal of Accounts Officer 

(DDT CE22), O/o the ,  CGNT, 

BSNL, Assam Te-fecom Circle, 

Ghy-7 is annexed herewith L  

e -VITI .  and marked as Annexur 

(xiii) That the, applicant states that as the 

disciplinary proceeding against-, the -

petitioner's husband was closed vide Govt. 

of Ind La order No. G. 0. T. Deptt. PER ANB 

~ TRQ W.M.No. 11012/7/99-Estt(A) dated 

20-10.99 due to death of the applicantf s 

husband, the date of birth i.e. 29.09.1939 

which was corrected and. recorded in the* 

service book and on the basil s of which : the 

applicant's husband was retired ,  should be 

--ounted for all purposes. Moreover ,  this 

Hon"ble Tribunal also Vide order dated 21 st  

U 



February 20035 passed in OA No. 100/2002 the 

respondent authorities are directed to 

written off the claims of the respondents. 

(xiv) That the applicant reapectfully 6tates that 

famil y  she is entitled 	 pension, death-cum 

. , retirement benefit and all- other retiral 

,jenefits on 11:_, he basis of the date of birth 

i,.e. 29.09.39 recorded in the service book 

of t.h e applicant's husband late . Kala Ram Das 

but the respondent authority granted death-

Culp- retirement gratuity,, family pension and' 

o ther retiral benefits on the basis of date 

of birth i.e. 10.0.2.32 which was disputed 

and stood terminated without final 

settlement due to death of the ap plicant's 

husband on 08.07.01 during the pendency of 

the 
. 

disciplinary proceeding. As such' the 

actions of the\ respondents authority 

reqardin 
I 
g fixation of death-cum retirement 

gratuit 
I 
 y, family pensions and.other retiral 

benefits on the.  basis of date of b-Irth i.e. 

"trary, 10.02.32 are illegal, unjust, arbi 

discriminatory and against the mandatory . 

provisions of law.. equity and good 

conscience. 

( XV I 	That this applicationj' is made bonafide and 

for 
. 
the ends of jus,,t ~icef- 
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7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

For that. non-granting of -family pension 

death-cum retirement gratuity and other 

retiral benefits to the applicant after the 

death of t.qe appli -cant' s husband late Kala 

Ram Das a retired employee of the 

respondents- department fixing his date of 

birth as 29:.9.39 is illegal, arbitrary t  

unfair, unjust and against the mandatbry 

provisions of law. 

For that granting death-cum retirement 

gratuity 	pension, 	leave 	encashment, 

-ion etc. vide cofriinutation, 	family pen. 	L 

impugned order dated 27.06.03 (Annexure-

VIII) fixing date of birth as 10.02.32 

which was disputed and remain unsettled'due 

to death of the applicant's husband during 

the pendency of the disciplinary proceeding 

is illegal-, arbitrary, whimsical, unfair, 

unjust and against the mandatory provisions 

of law and violated the fundamental rights 

of the applicant. 

III. 	For 	that, 	after' closing disciplinary 

proceeding initiated against the 

applicant's husband vide Government order 

No. TDM/TEZ /100 6/DIS/KRD/2 dated - 19. 11. 01 

there is no -justification for settling t he 



claim of family pensions and other retiral, 

benefits approved to late Kala Ram Das on 

the basis of-date of birth as 10.02.32. 

For that non-compliance of the order dated 

21't  Feb, 2003 passed in O.A. No. 100/2002 

by the 	respondent' authorities 	while 

granting gratuity l  pension and other 

retiral benefits fixing 29.9.3 9 as date of 

birth of -the applicant's husband late Kala 

Ram Das is amounting to violation of 

Hon'ble Tribunal's order and liable for 

punishment for contempt of this Tribunal. 

For that in -any view of the matter the 

actions of the respondents authority for 

non-granting family pension, other retiral 

benefits fixing date of birth as 29.9.39 as 

recorded in the servIce book and on the 

basis of which the applicant's, husband late 

Kala Ram Das was retired from his service 

are all bad in law and liable to be set 

aside and quashed. 

8. DETAILS OF REMEDIES EXHAUSTED: 

The 	applicant 	has 	submitted 

representations praying for releasing pensi .on5 r  

gratuity and all, other retiral benefits accrued to 

late Kala Ram Das who retired. as Line Inspector on 

30.9.97 from the respondents department. 

13 
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q.- . MATTERS NOT  PREVIOUSLY FILZ-D OR PENDING WITH 

a mv nrpnrTz O'OURT 

The applicant further .  declares that she 

filed an application being O.A. No. 100/2002 before 

of the this Hon'ble Tribunal for, finalisation 
the di5ciplinary proceeding Initiated against .  

applicant's husband an I  d 
for granting family 

pension, gratuity ~ and o 
. 
ther retiral benefits'which 

was disposed of with a direction to the respondents 

foh se ttling the 'retiral benefits and payment of 

death-cum retirement gratuity etc. vide order dated 

21 st  Feb. 2003 and no other application, writ 

t 4 tion or suit is Pending before any Court o-r pe L 

Tribunals. 

10. RELIEF SOUGHT 

is, therefore, prayed that 

your 	Lordships 	Could. be 

pleased 	to 	admit 	-this 

application,. call for the 

entire records of the case, 

ask the Respondents to show 

cause as to why they, should ..  

not be directed to fix the 

date ~of birth as 29.9.39 

instead of 10.2.32 of late 

Kala Ram Das, a retireA Line 

Inspector for the purpose of 
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granting 	family 	pension, 

death-cum. retirement gratuity 

and other retiral benefits 

and/or as to why such 'other or 

4 further orders on directions 

shall not be issued as 'Your 

Lordships may deem fit and 

proper and. upon heari,ng the 

parties, perusal of records 

and show caqses if any make 

the Rule/Order be absolute. 

And Jr` o r this act o f 	kindness, 	the 

applicant as in duty bound shall ever pray. 

1 1. INTERIM ORDER IF  ANY  PRAYED  FOR 

It is, further prayed that 

Your 	Lordships 	would. be  

pleased to direct the 

respondents authority to grant 

provisional. pension of Rs. 

1275 as usual till disposal of 

this application. 

1-2. 	The application will. be  presented by the 

advocate of the applicant. 

0 

j 	1~ 
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. Particulars of the Postal order/Bank Draft 

in respect of the application fee 

I. P.'O. /D. D. No 	DATE . D 	 ISSUED BY THE 

Guwahati 
. 

P.O. payable at Guwahati is enclosed. 

 LIST OF  ENCLOStM,  S 

1. Annexure-I ent orders Appointme 

2. -  Annexure-II Superannuation order 

.3. . Annexure-III" : 	Relea5eci order.. 

 Annexure-IV : 	suspension order dated 18.9.97 

 Annexure-V : Memorandum'of Article 6f charge 

dated 22.09.97 

 Annexure-VI Written statement of defence 

 Annexure-VII Orde'r dated 21 ,3" Feb. 	2003 

passed by Honfble Tribunal. 

 Annexure-VI- II Letter d 
I 
ated 27.6.03 issued by 

Accounts tDli ficer 	(DOT CELL) r.' 

Olb the CGNT I  BSNL r  ASSAM, 

Telecom Circle, Ghy-7. 

4 
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VERIFICA_T-T.ON 

I t  Smti. SumiLtra Daz, aged about 52 years, 

Wife of Late Kala Ram Das, resident of village 

Sonitpur, P.O. Biswanath Chariali r  P.S. Chariali f  

4Ct 	 do hereby in the distr.L 	of Sonitpur (Assam) 

verify that the statements made in Paragraphs No. 

......... 	are 	true 	to 	my 

-i e 	 aade in personal knowledge and tI 	statements i 

e believed to 
paragraphsNo . 	...................................................... 	ar 

be true on 'Legal advice and that I have not 

suppressed any mateiial fact. 

And I sign this verification on this the 

C) /1, 
day of September, 2003 at Guwahati. 

Place: Z7-~Lcweeuc~ ,  

Date: t—,A ~ Oq ~q3 



VW LIP` 4~ Ti:;JA.,I, ' 	j JI) j).Vt'A% j-' i I I .. I 

of 6 ~ub  J_)'v'LJ`0n,A.1  C)f"'J oa r  Teiaerapbi Gauhati ll  diu'r-L'ng th".. ~,aoklth of fab ruft  Vy 19626 

Jri. Aglam Dan. 

Date froz which thi 8 order ,  is's nf 

APPOintod iw T*zpqr&ryLixe*orkmaA Telographs 

- with Offset.f-rom the of 5/2/1962 on'tho's' Oale He-70-1-/ 

with the usual:a1lowanalies. This appointment 
d968 . not '  Confer Any ialz fdr,  fu, turs b*Aefj'tq  &nd ia 

Gubj*0t to the 011ditio ' 0  
thou' t notice. 

NO,  Q-41313 datecl'-a'" It Gauhati - ibli'l0th February'1962. 

COPY f O ,rw a* rd o'a *foir iaf6' tj on  to$ 	 4 

Da, 	Ty rk"d 
t1wough SOLIOT& TOZY11r. 

3) DiVIRi6ilal ng 0 auhati 

S*D.0,Tq1 

V,  

w 

I 

IN 
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-1 CAr 	I  'UT 	I G 	A U AIM,'~, 	OF T,i 1CM-07 	LI 0 14 
S 

	

M? Tilli?,  5J:C- 11111 ~31ONAL EITTGRISER  P101JES 	7q %130 	 GITO a4glga 

Tri Kalmram Das LJo 
Chariali Teleph6lle &Ch'ainia 'o 

If*, S- 	R a Dan/ CLI/97:- 90/12 Da A at Chariali j  the 300-97 

Sub s- 4aperannuation 

W f 	 *_97/149 11"sd at,- Tespu r the 3*3@97. 

.  
p 	

r 
0, 0/6 	T.D-M, To vVii r letter 1160 

superannuation Is 30-9-97- ref *rod above the date of, 
 YIOU r 

11111ce .:You aro'hereby ralease, d, frim the'strength of Me 
ij~6- Mvivion e 30.9 ,97' 	emperamnuation reti ro- L 	

finding of I  the charge Iahoot 
sowed by T*D*M i,̀ .­,T'ez'p'u' r viLL-ae 6i.-Aetter,lTe ;1o TDWTer/1006/rd3/ I 

	

4 1  1 	 lo ,)6/ DI 9/. %13 Dtd. 22*9.-97 -and Suspemsion -  arder Na.T24/T41 
C 	

v 
KRP/1 VuLde 18*9-97'r6 i eived, 	U on',24e9*97 

t 

Sub- vi 	hgin or ftoonen(Gr) 

ZOO I 

S 	 % 

is 'T*D*WTerpu'r" fir Informidan 
J I , 

2e MAINA) 9/0 th a To 1)41/1~nm 

3- The A#D*(TA)'* 0/6. C 'GPM&,jV 

A*0@('Caah) ,j 0/0 the TODA/Tesp'Ur'.'e'T ~ 

50 	iff bill 

6* 

0 

<6  
6,  

*lq  4 	R  

R) 
64 bp- 	dl. ama oer mimes( 00 

rill I 
	

g,  40  ltt' h Sh :LS 

0 

0 
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Place of Issue I 

fj 
tic, 

GOVP, OF MJUA" 

OVCU1qr-1U1-jj:C.1".e1 uls 

18-9-97 

TE ~2ult 	704001 

0  R  D E It 

A/ 
P7 

I-bereQs 

' 

Q disciplinary proceeding Qgainst 
Shri Xala Rem Das ],/I is Contemplated 

14 a W"  t11 er ef e re 	th e, un dersi cp  ed in 
exercise Of t1le pa.wers conferred by SLb'-Ru,je (1) of 1(ul e  10 &f 

the caltria (;ivil Services (Classitication, Ce qXrol isid 
Ru I es, 1965 hereby plzpcs t1le said -,,Ahri kQla Ram Das under 
suspension with immediate effect 

it is further ordered. that during the period 
that this erder shall rcmQin irl force the hea ~qu,art6.r s of Shri 
Kala Ram Das . L.I. should be Biswanath Cha,rali, District-Sonitpur,, 

.Assam and the said Shri Kai@ izam D as shall ne-t leave the 
headqPar"l- ers without obtaining Uia 'ievious perrdssion of th (_- p 
Undersigned 	 0 

Telecoma Di4tritt Man ager 

Tez-,)ur-704001. 

1. Copy to 	Shri K al a Ram Das 0  L/1 ;  Orders regarding subsis- 
I 

tence allowance admissible t* him during the 

period -vf his suspen.sion will 	se~*)aratejy 

*1" PG* swami OJ 
Tv-lecom. 'Ustrict Manager,, 

TL22,y.F:  78  4  0 0  1 

I 
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Olt 	 .0 

; qnrlv, b - . _~k.  A 
1006/D1,';/KRD/ 3 

GlOvernment ,A India 

Milliatry of Coiiununic;jLiQ)hs 

Dated 22-9-97 

I. IE  Vio 14-14 4  U U M 

0 The undersigned proposes to hold an inquiry against Shri 
i 

Rala Rarn Pas . L/I under Rule 14 of the Central Civil Services 

I 

(Classif ic ation, Control and Ippeal) Rules $  1965. The s4stance of 

the inputations at misconduct or misbehavlour in respect of which 

the inquiry is proposed to be held is set out in the enclosed state,- 

inent of articles of charge (,knnexure 1: ) - . 41 statement of the imputa.- 

tions of ndsconduct or misbehaviour i~ support of each article of 
charge is enclosed G=exure II) A list of dopume;Tts by 'which, and 
a list of* witnesses by vhernt  the articies of -cha"ri ge are proposed to 
be sustaJned are alse'encliesed (J ~nnex'ure III and- 'IV). 

2. 1iri Kala Ram Das, L/I is directed to submit within 10 

d,kys of the receipt of this Merwr mdum a written statement of his 

def ence aid also to stat; whether he 'desires to b *e heard in person  , 
3.He is informed that @n inquiry ,  will be held only in respect 

of these artic1hes of charge a6 are not admittied . He -should', there.- 

f ore, specif ic ally adjuit or -deny ~ each article  of,  charge 

Shri k, al a Ram Das # L/I I S if urther informed th at -if he 

does not submit his written stateincn ~ ­of def­ cncei on or befOre the 
date rpecified in para. 2 JD oveor (3~,es,  not ;Lppear in pprson before 

the inquiring authority or o therwise, f ails or refuses to comply with 

the provisionp, of Rule 14 of the QC5(QtA)Rulcs,, 1965,or the orders/ 

direcLia.ia i.:... ~ucd 	pursugiCe of the! ''said rule ,the inquiring 

authority may 1~old the inquiry against h& ex parte 

Attention of shri kala Ram;Das.. J,/1 is invited t6 Rul e 20 

9 f. th e  Q 
. 
en tral, Ci vi I Servic es (Conduc Q. -  Rules,, 1964, under which no i 

L;o vernmen t ser vjjL shall bring ~ or att&pt to )Dring any politi c al G& 

exior-authority to f urther outside influence to b,  ear upon ,  any sup 

his interest in respect of matters vertaining I  to his service.undet 1 61 	
_ I 
	I 	~ 

the Govt. lf my representition is rcc. eived an his behalf from 

th in' these kprect16- 
mother )person. In respeCt of .,QnY m2i~~iF,dealt A 

al a  R&m 1),as L/I is aware of,  ding s  i~ All be presumed that Shri 

such a representation and that it hi I Is beai made at his instance 
.20 of t hif~,fc~r vi,elation of Rule.. 

md ~gctien will be taken agains 

the Lcs(Cenduct) Rules g  1964 

The rer-eipt Of the meftarandum may ..be acknowledged 

shri 	Rafn jas 

~_harali L)P h 4) gc 

Teler-Om-Ustrict Man,-)ger, 

t 
	 Teq-)ur-784001 
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To 

The Telecom District Uanager Tezpu ~ . ,  

Through propei -channel 
.~ A  P 

Oot.1997. 
77 

Sub: Writien'Statement 40,f 

Ref:  Your Memo ~.No.TDM/TEZ/1066/DIS/
~
KRD/3 ~' DVd -.: 2 2 9'- 91 7 

Sir, 
Wlt6 -, , ref erence to-, ab ove',-I,, ~,Altb due -..deference and 

profound s'ubmisgion beg ~ td submi-ti , my, , wri,tten - stat'ement of - defence 
as follows': 

	

J, 	 i,:,  

I Tha t ''S i P, ,  I have Joined as a 'Te mpo'rar ~ L I ne. Workman under 
EST/Tezpur after renderJng I  s6rvice ~ * !as' - a Muster 

' 
~ Roll for 

three/fo*ur years.I am not literate enough'to undets tand English 
Oil my own.Even:today, I,havo to depond'upon somebody else to got 
a represontation proparod.Thorn Is hot a lota of doubt that I am 
victim of Illiteracy and c1rcumstances.1here is no gain saying 
that man may Ile but the document.swill :  ne.ver'lle. 

2.That sir,in the Service Roll,Service Book and In the .  attesta-
tion Form my signa,ture wa ,s ob.talned withouti filling up the 
relevant columns and"ll.wasNtold that ~ r I  elevant ,  qolumns would be 
f I I led up in i Aue i,- :~ course ­ , I.nt ~.'i consul tat I on , ; ---~-:of the 
certificates/documents.It-ts'not-i ~ a llcase' ,that. ,-Iih'ad filled up -the 
service roll,service-book ,.anditheii ~att .ei,tatloti!' ~iform ~ myself. -II put 
my signature in'the-service ~'roll t servii~e~~, .bookiland ~.ingtht)i ~

attes -,  
- tation form' bonafled and witliout ~ an ,~ llota., oi..'.doubt!,,, thatj the 

relevAnt ;columns wotild.,be.filledlu ~~
in ~ o. ~gona,ultatlon of~ the 

certificates. 

3.That 	sir,I had no occasion - tol.00nsiilt the-.,5efPVJCesr0ll.1t 	is 

clearly seen In the,document Noil of' ; Annerure, - 111(copy OV the 

Service Roll page Qf ShrI!KalwRam,Daa), - 011 i-A-3,62 column -No.G 

of t he , servi ce 'r ol I was blank ,  I . e. t.ten, , : , there I. On 
soine later date 6nly somebody lascertalb6d'!'., ~)~ ,,Ojxcov(;red that L, 

was born on 10.2.1932 and pqt It 
. 
there- 

 I 
in t-he 'column without 

caring to verify the same witki certificates. *  ca,n not be blamed 

for such wrong calculations-It is simple , nd clear case .'Of 

riegligence oil the part of the, competent' , .autht ri,ty; -1- 

4.That Sir, as ,  said In the p.,ara , abovev-  nY ~ , Lgnature was ob- 

tained In the ~ Attcstatl ,on Form before , the re' -,,, varit columns of 



011' 

AA, 

the Attestation Form was filled up.What was there In the school 
certificate I can not recall and l,had , submitted' the original 

u school c ~ertlficate 	to thela tho ~ lty'in the 1.tIme of 	Jol,ning 
Bervice.But the date Pf..wy birth,wr.itien , in the'column.No T(a) 
In the document No 2 of Annexure 7I11(COPy,of, , .1hQ PVR Attesta-
tion form in respect . .of Shr-I . Kala ., Das I s very 
Interesting.Agall n a , case of sheer miscalculsti .on..Somebody might 
have told,the-person o r t [I e-,  person ~ blms6lf-, ~-whotihad filled up the 
Attestation Form "ascertained as. ,-,nearly:as ~ -:cantbe. ,"., I that I was 34 
years "In the month of Januar'y 1972" and thus,he calculated that 
in' tile (Jate of my ent.r'y Into the,,school I' should be' 11 years 
o I &A r I t 1. m~,,  t i is llki: ~ this,--admIs.,iIoni&t LP -SC11601 III the age 
of 0 + b years lin LF school— It years.Thereaft,er the person Wh 
had filled up,the column Ali thb,Attesiatkon,Form made simpl. 
substractions (I.e. Date, - tojligh School(I.1-1 - 49 -11 ,  

over  my!date ,  '.1bIr,thas written In the 
91 entry :  lit 

Years - 11-~ 1 - 38)'to disc' 	 ;of,. 
Attestatfon Form-Sir "It-is obylous fromit,he,oyerwri-ting In Ue 
entry yearin tile school(, 1 49), and ; leavin,g ,  year j 64).'f ,rom school 

who had made.,.the ent,rips-had made necpasary correc - 
hool presuming that tion to ~ adJust.-,the period of my-reading—fi-je 

my 	age;on i theodate of entry. I,ni,tOiq,,s,cho6l1,.was 11,Yrs.Thus 'It. is 
obvllo th datill , 1111 if ~)A` M b h1wa&TwrIt1 ~ ii:j1 n , t h hool 

c~e~rtlqf~lct~e~ .Thus ,.It Is.conolusive y!j,'proved'. tha-t 4  Ipi the ! Attesta -
tion Form my date,of birth was , .ca culat ~ d.presuming-my ~ Age as 34 
years in-the month of January 1972. ~ ir, ~ .Am v 'vlr_tually an illit- 

miscalculation te pe ~ son and I can not be -blamed.for S ~ uch.- er 

	

-s e 	the,,day(ll based on,'i,presumption-behInd my-back.0 herwi 	-how 
entering.,school should b.e.,',the,.,day.:,of,my , ; bIrth(II January),., of my, rphaned 

	

s .pertinent to mention h 3re. it h a 	 0, ~Ijanuary),It 
before my: enterAfig In..to 

	

I 	e 	lit q t: I 	 'I 	it 

5 , That 	al 
I., 

I.t 
 . 

~ , j js obvious,,fr ~m1l,the-dociments In,,j,,APnexur6 
Chat the 4 traLlpage oU mY ,servloe) book (Docu ~me'tit ~ ,,No­..3 4"of ., Annex- 

Ure -111),was prepared consul .06%the so-vlce, ,rolli only.-My: signa- 
'book , before was'Dbtafned in the first age-ofl.the , service' ture 	 ~1. 	was!fiiled up.Had I 

the relev'ant 'columns of the service book 
been asked before-the f i ll Ing up of columnsklof the f irst p?lge . -of 

the service book' I am not a bitch to f0 .r90t- MY iftther.'I' , name In 

the document No 3 my fathers n.ame is not there 4 till., date.lfence, 

WS the first Page Of the service book. was.f ' illed up consulting 

the service roll only the column ra  of' the first page of the 
service wag also blank when the samd, 

. was originally filled 

up.Aftorwardias i'n the c&.90 of my serviro.ro.I.I.-RomebodY "ascbr-
talned" my date of birth as 10.2.1932 and put It ther.p, without 

ca ring to verity the facts.Sir i l can not be made r esponsible for 
n who is .responslble.,, Iteeping ~ nd 

discovery o f some,  other per SP, 
verifying the service books. 

G.Th 
. at sir, It can be understood,welli'f,romi4the.,documenta.- under 

that the-column , date ol .. 'birth In 'Christian Era 
Annexure 	

be ascertalned" both 1 -n the 
I 
service roll and'in 

as nearly as can 	 I 	
nd-w'riting of 

p ag e of the s,ervice book till., 1082,jas lba .  
the first 	

-es of my blrth(10,2.49121 ~4.2 
, 
9.9,.30),,bo.th, I  in, the 

the botb the dat 	 j 

2 
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service roll and In the first page o f t h* e s e. ry I cc book opened I II  Year 1962 and 1973 respoc ,  
~
tively,i.ze. 	a 	gap 	0 f 	1. i years,are s am e -A N1  D w It ell Sri Jiban Nath who had made t1le  en -tries 1 realized that he had done' soine wrong wr I tin& the da [ e of birth Of some Sri Hal' ft MLYa In my service boot( 

roll ashed me 	 cert4fic,  set-vice 	 and 	Jil 	t h 43  to submit bi n, 1liy 	 t  

	

I appliod 
f 0  P "I 	t I () 11 0 f my da t e of 

	

bi r th - I never kne.1y tj)l 	I was 	asked fol- hfrth certificate by Sri Jfbi)n Natb tfiat ( I a t 

	

110 t 	r.(, co rded or wronglyl recorded 	I 1 mv 

MD 

charge of conspiring-'-with so lmebody t-O change cor- rected the date of my birth is I'magina;ry. 

7.That s1r,as no school certiffe'ate W
~ Slth* ere with me as I had Submitted- the. saille In original to-the authority Jn.'the time, () c joining se*rvice I had g-o-t'that IfOrOscope prepare4(Document 146.5 of Annexure -11 1) on the basis (it the "Janmapatrikal ' invide on *  5/10/1939 by Shri Hart Nath Dev Sa i'M'W_0_?__WEfiTT__~'6, R' ' Kam r tip .'Th e certificate by Dr-R-K.Deka was on the basir, of lJoroscope prepare on T- 6 - 82.1 bad Obtained the certifica'te from the doctor as was 

a:;  k C (1  office Of Abe TPE,Tezpur..1r, no point of t ime 1 ha d 	5 U 1)'n' I c t C: ~
. .1 	1. t i ay OL a -1 s e 	f o r i n a 	o n . T h e r e 	no . que s t ,  ol) 	o f a s p I r a cy Of a- Ily kind.1 had sUbMA-tted the avallablo doc" umerits 

witl) me to prove try date of birth as the same were asked for. ,  

8.That sir,l (,, all .  not Overstay In ;ervfce hnd deceivo the depart- 
ment at my will.Everything In regard Of a serving employee is regulated from your Offico only,Tho dsito of superannuation i s  
calcklla.t(ld 	f roill 	your Office agall).As I sa'Id 	earlier 	I 	novel- submitted any falso information and thus never failed to main-
t a I n absoluto Intagrit.y and nevor acte(I in a  marin-or unboeomf ng 
of 	a 

, 
Governme'nt servant-The allegation agaillat 	m~'~ are falseim.­41i.lary and not based upon facts'and on the face of the 

Above 0;,~ planatlons I stoutly - deny the alipgati ons  now leveled. a g a I ns t 

9.That air, the Irregular.1ty If anyin the entire episode lea- d.,i 
to 0 111Y 011E,  conclusion that thd competent authority was negli-
gont In the matter and now also has sought to victimise me for 
no fault of my own 

10.That In view o lf the above position l i fnu'S't ­ -f6_rven.tly . pray that 
the charges leveled against ~me may kindf-y be dropped. It will be 
pertinent.to  menflon here that-I bad randered 30 years of sorv-
Ice to the Departfnent wit.bout' ,01 invIting'any adverse remark In my 
long service life.That - Sir, your honour ~now placing mo under 
suspension had chequared my long flawless'nervice, which had out 
on tremendous physical and mental pressure on me all tbl 's fag end 
of my life. 

In the premises afor6sald shou-ld,your.honour gracious-
ly be pleased to drop the charge as has ~,- ibeen leveled against me 

 

3. 

I 
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A 

X,  

a n ri a. a. 	 t 

Pains ereby extend Your Protective hand Over me. bound to work uPtO Your entire Sati st 	 I had sPared no actlon.!i Z' to  Y our  hOnour In deep - gratitude, 	 shall remai n  
may I p I e  a  

disproval ot 	 Se be given i a  his instant written sta t personal] hearing towards ment4of"def once 

With sincer e  regards ~ I 

f~Yoursi; f ji t~ f ul iY 

:(Shrl j(jj a Ram )as  
R It 'd,. L I ' 10/0 SDE(Gr) 

1~ 9A. 

14 
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THE UNTRACADMINISTRATIVE TRIBUNA 

I 

 L 
GUWAHATI 

Original*Application No.100 ~2002 
Date.of 

- 

<Tecision: This the 21st' day -f L,  ebruary. 2003 
Tile Hon'ble Mr Justice D.N. ChOwdhury, Vice-Chairman 

Smt Sumitra Das 
Wife of Late Kala Ram Das, 
Resident of Village- Sonitpur" 
P-O. -  Biswanath Chariali j  p.S 1  Ch4triali; District'-' Sonitpurp Assam. 
By Advocate Mr 	Phukan. 	 Applicant 

versus 

The Uni6n Of India, represented by The Secretary, 
Department of Telecom, 

­ -GOvernment,of India, 
New Delhi. 
The Chairman 
Bharat Sanchar Nigam Ltd., 
New Delhi. 
The Chief General Manager, 
Assam Circle, 
Bharat Sondhar Nigam Ltd., 
Guwahati. 

The Telecom Distrjjcv mana 
. 
ger., Bharat sa' nchar Nigam Ltd., 

Tezpur,' 
Dist ~ ict- Sonitpur, Assam. j 	

5. Th D'iVisional'Engineeir, $ 	 e 
1~ 1 	4~1 

..,'.Bharat Sanchar Nigam Ltd.,' 
Office of the T.D.M., Te ~ pur, 
District- Sonitpur, Assam. 

';Sub - Divisional E6gineer, 6. Th e' 
Pho*A ~s (Gr.), 

...", Bharat Sanchar Nigam . Ltd., ­'Bis"wanath Cha'riali 
D ,jstrict- Sonitpur, kssam. 

7,;'-'~~'he Chief Accounts Officer, *  (DDT CELL),' 
Bharat Sanchar Nigam Ltd., 
Assam Circle, Guwahati. 

By Advocate Mr*A. Deb Roy, Sr. 	
.......Respondents 

C.G.S.C,. 
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R (ORAL)- 

CHOWDHURY.  J. (V . C . ) 

.711 	 '-The isssue relates to Payffie'nt of retiral benefits 
to an employee since deceased. 

The husband of the , applicant , ; , ~ Shri Kal a Ram Das, 
since deceased, attained the a9 6  Of , s:uperannuation as Line 
Inspector on 30 .9.1997. Ac .1 	 cording to__ .the applicant, the 
wife and.legal heir of L ate Kala kam Das, the rOspo6dents 
'failed to settle the claim of retiral benefitwS despite 
representations submitted 

to 'the authority. 	ence ~ this 
.-appli4tation praying for a.. 

. 
direction for payment of her 

retiral benefits. 

it IS seen-from the pleadings, that the h,usband of 
tile applicant was pl' 	

.1 
aced under susPehsion by brder dated 

18 .9-1.997 in. contemplation of a' i ~hnar'y- proceeding. 
)3 	" .' 	

1. 	
. 	

- 	
i Y Melo date.d 22 .9.1997, the department. decided to hold an' T. 

fl 	 under 	-e CCS ' (CCA) Rules, 1965. The hu'sband of 
th 

t he 	Icant submitted hi' explanation and .'the said 
proce,bding continued 	during the lifetime of Z" , 	 thei 
a  licant's' husband- !  A*ccording to th 
pp 	

e applicant in' the 
_i~gbtementioned case the Prese' 

nt ' ng -Qffi ,cet, su .6mittedi his 
prosecution ;  brief to the appli 

. 

cant's husband on 15.7 ,.1999, 
and the' -

applicant's husband submitted hi-S' defence brief to 

the Inquiring Authority on 20.3.1999. However, before 

conclusion of the prodeeding tile husband of the applic-ant 
died on 8.7.2001. 

The respondents submitted their written a to t L, me rl  L 
and stated ' that 'on tile death of the husband of the 

applicant the disciplinary proceeding could not be 

concluded .......... 

0 

0 



C~ 

2 

q.d and in 'terms of the 0-M-NO-11012/7/9-9-Estt(A) 

20.1o.j.999, 	the disciplinary, proceeding stood 

ted 	and 	vide 	order , 	dated 	19-1.2 1001 	the 

inary ,proceeding was accordin
~ 91Y closed. It was 

ated that . the prov.isional pension wa.s paid to the 

nt's 

, 
husband duting the disciplinary proceeding as 

e n orms. It was ai so stated in the written 

lit that the husband of the applicant was -wrongly 

retained in service beyond the date of superannudtion and 

	

FA 	 he worked f' 

	

I 	 or more than seven years ~after'attaining the ,  

age of superannuation, and 'therefore, an excess 
'

"payment 

of Pay andallowances amounting to Rs,3#39,515/- was made 

JO 

0 

I 

t.o 	, h im. Accordingly 	the 	resp6ndeats 	took 's'teps 	to 

0 regularise the 	excess 	payment. 	The 	respondents 	further 

stated 	that 	the 	payment 	of 	DCRG 	etc. 	would 	be, settled 

after 	the excess 	payment 	made 	to 	the 	husband 	of 	the 

applicant was 	5 

1 	

the appropriate autho-rity. 	From 

/7­  
.....t lie 	~4ritten statement 	it 	also 	appears 	that 	leave 

7  ..encashment amounting 	to 	Rs-25,312/- -had 	been 	paid 	and 

-monthly\. f amily 	pension 	was also sanctioned at Rs. 1275/— 

petjmon ~ h. 

I
D 

consideration of the - materials pn record itithus 

spires; n., t I i t,,i t 	t ii e 	disciplinary 	proceeding 	initiated 

a gai ns t 	the applicant 	st6od dropped. 	In 	Alat 	view ot. the 

i*iiatter the respondents are to take steps for payment of 

DCRG to the applicant withouL turther delay. The alleged 

excess payme.nt.of pay and allowances to the husband of the 

applicant as mentioned in the written s ~ atement needs* to 

be written off since.the pr?ceedihg itslef stood terminated. 

Therefore, there is no justi-fication for withholding the - 

DCRG and payment of other dues admisnible to ' the late 

hurband of the applicant. In view of the facts and 

circumstances ....... 

0 
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Odom 

Ilk 

circums ~ ances of the case the respondents are accordingly 

directed to tak(2  P` 01"Pt 1110,ksurea for ,  settling the clailn o f 

retiral benefits accrued to Ldt '  '-V 	 e Kala Ram Das by 

completing all the formalities. The respondents are 

accordingly,ordered to complete,the aforesaid exercise as 

early.-as Possible, preferably within a month fr'6m t ~ e date 

of receipt of the order for settling. the retiral benefits 

an d payment of DCRG etc 

-The application i s accordingly allowed. There 
shall, however, be no order as to co ''  sts. 

Sd/VICE CHAIRMAN 
crV 

Ilk 	 NON 
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BHARAT SANCHAR NIGAM LTD. 
(AGovt. of India Enterprise) 

DOT-CELL 
OFFICE OF THE CHIEF GENERAL MANAGEA,,", 

ASSAM CIRCLE, (, 't~ \, 	t 	I' 
ULUBARI, GUWAHATI -781007. 

NO. ASM/E5~Nt/DOT.CELL/~FV/̀~"~~l TV-4
/~

~~~a~Zd at Guwahati, 
the 
We Y .4 
f, 6. 5q~a Consequent upon the ep4afm 	

~j 
vrrmn1`:;945;, "~t-r M7VVU77UU / DuaTness retler W -e.7. 

OL-,O-Z.2001, sanction is hereby accorde for 	m? o 	 n, 
's 

W~_~ 	

-0 t~ llv L 
the A6110 wing~arrear amou t .A ...  

to ShLiOmti;.,.~0  

444  beath cum Retirement Gratuity 
Amount due Rs. ..... 
Amount drawn 

Difference payable Rs. 

\,/Leavo Encashment 	 J.;Zg 

Amount due Rs ...... 
Amount drawn Rs.,—A.5,111—  
Difference pa--y—ab—le—Rs. 	it 6  o3 	r",4 	tAl-  '>  J*-A 

Amount due Rs ......... 

Amount drown Rs ...... 	 MU& 
Differenc~ payab7e- 

Total amount payable Rs. 	1 4o  7~2 4 

(Rupees —T —a 	 C-A 
" I -~ 

W~ 
- 	

- 

-.) 	

f--  , Cs* 

C 	

Accounts Off xCerc, OT-CELL) 
Copy to 	 O/o th((CGMT, BSNL 

Assam Telecom Circle,' 
Guwah ti - 7 

m t. 

2. A.O.(Cash) 	
Accounts 0 	OT- 	L) 

O/o,  the 	MT 	NIL 
?  C  Assam ele 	Circle, 

Guwahati - 7 

CA 


